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 An application dated 19.11.2019 has been received 

on behalf of the appellant stating that the appellant has filed 

declaration under “Sabka Viswas (Legacy Dispute Resolution) 

Scheme, 2019” and the Department has issued the discharge 

certificate also on 1.11.2019 and a prayer has been made by the 

appellant for permission to withdraw the instant appeal. The 

above said application dated 19.11.2019 has been taken on 

record. 
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2. In view of the facts mentioned hereinabove, the 

prayer is accepted and accordingly the matter is dismissed as 

withdrawn.  

(order dictated and pronounced in the open court) 
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